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Central Administrative Tribunal,Allahabad,

negistration No, Una,532 of 1986.

igbal Ahmad R els Applicant
Vs,
Union of india and others ¢l hespondents.

Hon, D*S.Misfﬂ, AM
ﬂun;_GvS-Shnxma+JM

(By Hon. G.5.5harma, i)

This aspplication under section 19 of the
Administrative Tribunals Act XIII 0f 1985 is directed
a;ainst'the order dated 20,3,1971 discharging the
applicant, who was working as Ty,L.D.C, ipn the of fice
of the fecurds Corps of Military Police, Faizabad after
giving him one montHs notice under rule 5 of the
Civiliaﬁ in Pefence Services (Temporary DerviC%)nules,
1949, The applicant had sent s reprsentation/letter on
23,7.1971 for withdrawing this order but the same Was
rejecie! by the adjutant General on 9.9.,1971, caopy
Annexure I, His other petition dated 17.7,1973 was also !
rejected on 8,8,1973 by the Adjutent General. The
applicant further made g3 representation on 28,5, 1974
but it too was rejected on 22.8,1974 by the Und:r Secre~
tery to the Government of India, The peultlun dated

28,1.1985 sent by the applicant was rEJeCtE“ on 19.,10.85
by the Senior Record Ufficer and another petition dated
11,11,1985 sent by the applicant was rejected on 4,3, 19861
by the Provo Marshal/PM.*There is yet another ordexr
dated 2,4,1986 of Provo Marshal/P.il. -enclosure 1,
rejecting the petition dated 24,3, 1996 of the applicant
against the order of his discharge., In our opinion,

the application filed by the applicant is badly time : | /

barred, The order dated 2.4,1986 passed by the Pravd"~ H
Marshal/P.ll. cannot give a fresh cause of action to . I
the applicant as his earliest petition was rejected ﬁé;' f
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949,197, At the most, the Limitation hss to Bo

considered from the date of th;m:lmﬁiﬁﬁ of

fepresentation/petition. The application is accer

ly rejected summarily.,
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« 10, 19086
Member (A)

Dated 9, 10,1986
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